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gyl & Jm- [, Union Bank

BANGLORE EIT'Ir [ELILTAHPETb BRANCH

NOTICE UNDER SECTION13(2)OF ACT 54 OF 2002 FOR ENFORCEMENT QF SECURITY INTEREST

DEMAND NOTICE

Enforcement of security interest Action Notice-In connecton with the credit facilifies
enjoyed by the following borrowers with in the branches mentioned hergin
below- classified as NPA

We have to inform that you the following borrowers whose name and address
[each borrower] and the name of the branches whera you have availed the credit
facilities offering the properties mentioned herein below, Since you have failed to
repay the loan amounts as agreed by you, your following mentioned account's
haslhave been classified as Non Performing Assets [NPA] as on the dale
mentioned herein below. The individual notice has been also already sent to_ each
of you demanding the due amount.

Mame and Address of the Borrower/Co-Borrower/MortgagoriGuarantor:
1) M Kiran, 137, 2nd Cross, 15t Main, Nefagadaranahall, Bangalore-T3. 2) Madan V.M.
42, 2nd Main, Narazimhalu Layout, Kantirava Siudio Road, Bangalora. 3) Madan V.M.
171, 3rd Cross, Adarsha Magar, Nagarabhavi 13t Stage, Bangalore-T2.

Facility/| Outstanding Un applied | Cost/Charges | Total Dues as
Loan |as on 24.06.2011 interest incurred by Bank| on 30.09.2023

HLPGN | Rs.19.05,990.00 |[Rs.61,70,241.03| Rs.73,795.00 |Rs.81,50,026.03

NPA Date : 24.06.2011 Demand Date : 06.10.2023
Mortgage of the property described herein below: Residential property bearing
Mo.19, Assessment No6, Khatha No 66, stuated at Yeshwanthapura Hobli,
Doddabidrakallu, Bangalore, measuring East to West ; 40 feet, Norih ; 30 feet
belonging 1o M.Kiran. East by : Road, West by : Private Property, North by : Property
bearing No.36, South by : Property bearing Mo 18.

|f you fail to repay the aforesaid sum with interest and incidental expenses within 60
days from the date of this notice, Bank shall exercise all or any of the rights detailed
under sub section (4) of the sechon 13 of the SARFAESI Act. You are also put on notice
that in terms of sub section 13 of seclion 13, you shall not transfer by sale, lease or
otherwise the said secured assets detailed above without obtaining wiitten consent of
the Bank. This notice is without prejudice to the Banks rights to mitiate such other action
or legal proceedings as it deem necessary under any other applicable provisions of law.
Your kind attention is invited fo provisions of sub-section {8) of Section 13 of the
SARFAESIinrezpact ofime available, to redeam the secured assels.

Date : 02.01.2024 Sdi- Authorised Officer

Place : Bengaluru Union Bank of India

S C Road Branch,
Wﬁi Lm Unioa H No. 71/1, Brigade Plaza, § C Road,

e B Mear Anand Rao Circle, Bangalore-560009

2 EES enil: ubin0sot440@unionbankofindia.bank

DEMAND NOTICE [SECTION 13{2]]

NOTICE ISSUED UNDER SECTION 12(2) ACT 54 OF THE SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

We, Union Bank of India had issuwed Demand MNeotices under Saction 13(2) of the
securitization and Feconstruction of Financial Assets and Securify Inferest Ac 2002 by
Registerad Post with Acknowledgment Due (RPAD) o the addresses furnished to the
Bank as mantionad below. Since the notice has not been acknowledged and returned
due to non-availability of addressees at the said addresses / due to evading of service
of the notices sent by RPAD, nobce could not be served. Further, Bank had senved the
said demand notices by affuture althe addressas given. The contents of the said noficas
are mentioned harein below.

1. Name and Address of the Borrower [ Co-Borrower | Mortgagor [ Guarantor
{1) Mis. Prabhudass Contractors, Prop : K.Prabhudass, D.No. 24, Ejipura, 151 Cross,
Muneshwara Extension, Bangalore-560047 .

[Details of the credit facilityies availed by the Borrower]

Lirmit Rate of | Running
g’:ﬁ.ﬁ anctioned| Imterest | Leger Qs I[I:lg?
ity (Rs). | applied {Rs.) \
(ODGEN) Rs Rs URI 48,990,000 Remaining Expenses-
12702401 v | 12-25% : 190800 Reamaining Dummy Intarast
0000003 28,00.0004 27,73,279.58 1.16.629.00

UNION BANK OF INDIA
faaa ds @ Union Bank S.C Road Branch-51760
Sr———— No.71/1, Brigade Plaza; 5.C Road, Near

L Y--& _ Anand Rao Circle, Bangaluru-560008,

P No: QE0-ZZETTI0T, E-mail & chlssmunicnbankodindia dam

POSSESSION NOTICE  [Rule-8(1)] (Forimmovable Property)

Where as the undersigned being the authorized Officer of the Union Bank of India,
S5.C Road Branch, under the Securitization and Reconstruction of Financial
Assels and Enforcement of Security Interest Act, 2002 (Act 54 of 2002} and in
exercise of the powers conferred under Section 13{12) read with rule 3 of
the Security Interest (Enforcement) Rules 2002, issued a Demand
Molice dated 30.10.2023 calling upon the Borrower: 1) MIS. J AND J
FAEBRICATIONS. Mo 17, 1st Cross Srinivaguly, Koramangala Bangalore,
Karnataka-560047. Proprietor: 2) A.K James S/o. Anthany, #1711, 1st Cross,
Srinivagulu, Ejipura, Vivek Magar, Bangalore South, Kamataka-560047.
Guarantor: 3) Anjali Rani Wio. AK James, #1711, 1st Cross, Srinivaguiu,
Ejipura, Vivek Nagar, Bangalore South, Kamnataka-56(047. to repay the amount
mentioned in the notice of Rs. 34,95,601.39 (Rupess Thirty Four Lakhs Ninety Five
Thausand Six Hundrad and One and Thirty Nine Paise Onlyjand interest! Charges
thereon within 60 days from the date of receipt of the said notice.

The Borrowers having failed to repay the amount, notice is heraby given 1o the
Borrowers and the public in general that the undersigned has taken symbalic
passession of the property described herein below in exercise of powers conferred
on him/her under Section 13(4) of the said Act read with rule B of the Security Infarest
Enforcement) Rubes 2002 on this On This 02.01.2024

The borrower in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of
Union Bank of India, 5.C Read Branch for an amount of Rs, 34,95,601.39 (Rupees
Thirty Four Lakhs Minety Frve Thousand Six Hundred and One and Thirty Nine
Paise Oniy) and interest Charges therean,

The borrower's attention is mvited to the provisions of Sub-section (8) of Section 13
of the Act, in respect of ime available, to redeem the secured assetls,

Description of Securad Assets: All the piece and parcel of Eastern porion of the
House Property Built on Site No.13, VP Katha Mo 53, House List No.97, PID Mo 63-
107-17, Municipal Mo.17, 1st Cross, Srinivagulu, Bangalore-47 Property is
measuring 1100 3ft with a House built up there upon consisting of 1000 Sft with
sheet Roofed House built there upon with all civic Amenibes and Mosaic Flooring
and Banded as under: East By : Site No.12, West By: Site No.14(Property of A,
Hellen Roslin), Morth By : Road, South By ; Privaie Property.

WEDNESDAY, JANUARY 3, 2024

SCHEDULE | FORM A

e e WA e —

PUBLIC ANNOUNCEMENT

[Regulation 14 of the Insolvency and Bankruptcy Board of India
(Violuntary Liquidation) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF

SCULPTOR MANAGEMENT INDIA PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Mame of Carporate Persan Sculptor Management India

Private Limited

Cate of Incorparation of Corporate Persan | 22008/2008

z
3 Authoily unidar whech Corporabs Person RoC -Bangalore
is Incorporated’ Registarad

4. | Corporate Idently Number J i U414 0KA2005PTCO3TIME
Merbﬁ-ﬂumber of Corparate F‘H’S"‘n

£ | Address of the Ragistered Ofice and # 302, Pride Elite, # 10, Museum Road
Principal Offica (Il any) of Corparale Persan | Bangalore - G60001, Karnataka, India

B | Liguidafon Commancemenl Daba of December 27, 2023

Corporase Persan
7. | Mama, Addrass, Email &ddress, Talepnona | Narme: M. Anil Kumar Dubey

Nuriber and the Registralion Numbef of | Permanent Address: Meridian Spiendora Tower I,
the Liquidatar Flal 4F, Sy 1 Umiacant Sen Lane, Kolkata- 700030
Correspondence Address: # 47, Manipal Cenirz,
Saith Blodk, Suile Ma, 218, 3nd Flaor, Dickenson
Road, Bangalore - 560042, Kamataka, india
Email: anili@mandaassociates.in

Mobile No.: +81 8334984350

AFA No.: IBELPR-0029-NO1187,/2022-20237 14244
B | Lasi Date for Submission of Clams lanuary 28, 2024

Motice is hereby given that the Sculptor Management India Private Limited has
commenced valuntary Bqusdation on December 27, 2023,

The stakeholders of Sculptor Management India Private Limited are hereby called
upan to submit a proof of their claims, on or before Januarny 26, 2024, to the liqusdator
atthe address mentioned against item 7

The financial creditors shall submit their proof of claims by elecironic means only. All
other stakeholders may submit the proof of claims in person, by post or by electronic
Means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Date :03.01.2024 Amnil Kumar Dubey
Place : Bangalore Liguidator

BAJAJ FINANGE LIMITED

Corporate office: SrdFloor, Bajaj Finsery, Panchshil Tech Park Viman Nagar, Pune Maharashira, Inds - $11014
Branch Offices Nashik : 3rd Floor, Prestige Tower, Residency Road, Banglore- S60025

Date: 02.01.2024 Authorised Officer
Place: Bengaluru Union Bank of India

Demand Motice Undar Section 13 {2} of Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 200Z,

-i- iritigdra Branch

Shivaylsagar

G‘T SUVARNA CO- OPERATIVE BANK LIMITED
¢

Acmn. O, # B2, Sanjeeyd 155 :!-I r|F._‘.|Iur|| ""-hl'llﬂﬂ‘
H.0n, Branch ; #6512,

POSSESSION HBTICE See Rule - 8(1) (For Immovable Property)
Where as The undersigned being the Authorised Officer of the Suvarna Co-Op Bank
Ltd., under the Securtisation and Reconstructon of Financial Assels and Enforcament of
Security Interest Act, 2002 and in exercize of the power confarmed under Section 13 (12}
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 has issued a Demand
Motices calling wpon the Borrowers | Marlgagors / Guaranlors fo repay the amount
mentionad In the notice within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, nofice is heraby given to the borrower
and the public in general that the undersigned has taken possession of the property
describad hersin balow in exercise of powers conferred on him under Section (4) of
Saction 13 of the Act read with rula 8 of tha Security Interest (Enforcement) Rules, 2002
on below mentionad dates.

The borrower in particular and the public in gensral is hereby cautioned not o deal with the
property and any dealings with the property will be subject to the charge of the
Suvarna Co-Op Bank Ltd., Avenue Road, Bangalore for an amount interest and Othar
Charges mentioned below.

The Borrower's attention is invited to provisions of Section 13 (8) of the Act, in respect of
firme available, to radeem the securad asseats.

Undersigned being the Authonzed officer of M!s Bajaj Finance Limited, hereby gives the following notice to the Bormowern|s VWCo-
Barrowearn|s ) wha hava failed to discharge their liability i.e. defaulied in the repayment of principal a5 well 25 tha inlerest and other
charges accrued thars-on for Homs loan(s)iLoan{s) against Property advanced o tham by Bajaj Finance Limited, and as &
consequance the loan(s) have bacome Non Performing Assets. Accondingly, notices wera issued to them undear Sacbon 13 (2)
of Securitization and Reconsirection of Financial Assels and Enforcemeant of Sacunty InterestAct, 2002 and rules there-1o, o thesr
l2st krwn addresses howewar ha same have been relurmed un-serdvediundelivared, as such the Bormowearis i Go-Borrower|s)
ara hereby intimated) nformed by way of this publication notice 1o chear thair outstanding duss under the loan Tacilities availed by
Ehem froem Bime Lo time.

Loan Account Mo /Name of the Borrower|s)/ Address of the Secured! Mortgaged Demand Notice
Co-Borrower|s) Guarantor(s) & Addresses Immovable Asseti Property to be enforced Date & Amount
Branch : BANGALORE All That Psece And Parcel Of The Non-agrcultural Property | 207 Dec 2023

A045HL2THIS2E0, 4045HL 2TETATOI Described As:site Mo 8 Khatha Mo 13 Municipal Mo, | & Rs 37.79,270/

1. JAYAPRAKASH MF (borrower]), At Site | 31511378 Raghuvanahalli Village Uttarahalli Hobli (Rupees Thirly
Mo &, Khata Noll, Gangamallaayya| Bangakore Karnataka-560062 Measruring East To West 25 | Seven Lac Seventy
Compound, Raghuvanalli Vill, Talagattapura | Fi. And North To South 35 Ft. All Measuring 875 Sq. Ft., [ Nine Thousand Two
Post Office, Kanakpura Main Road| East: Prapery No. 7, West: Property No. 9, North : Property | Hundred Seventy
Bangalone-S60062 Eelongs To Mr. Siddapa, South ; Road Omly)

Branch : BANGALORE 404DRLEE831828 | All Thal Piece And Parcel O The Mon-agricultural 21" Dec 2023
and HA04ECMOIBOTIE Property Described As: Property Bearing Mo 28 2 Na. & Re. 48 70.861/-

1. KARTHIK G (barrower), 2. A GANESHAN | 1 5t Main Road Division Magadi Road, Cholurpalaya, |  (Rupess Forty Eight
[co-borrower] Both At Mo 23, 1st Main 2nd| Bangalore, Kamataka-360022 East - Site Mo. 12 Wast | Lac Seventy Thousand
Cross, 2nd Cross, MNear Mini Bridge, | SiteNo, 10 Norh: 258 Road South ; Site Mo, 16 Eight Hundred Sixty
Cholurpalya Magadi Road, Bangalore-560023 Cine Cnly)

Total Liability Amount: Rs. 29 41 B06.58 (Rupees Twenty Nine Lakhs Forty
One Thousnad Eight Hundred Six and Fifty Eight Paise Only) together with
interest from 26.12.2023.

NPA Date ; 18.08.2023 Demand Notice Dated : 26.12.2023
Mortgage of immovable property described herein below: All that piace and
parcel of propery bearing No. 7/22, Corporation Ward Mo. 88, sduated at Ejipura
Village, Begur Hobli, Bangalore South Taluk, Present comes under BEMP Limits,
ward No. 68, New Municipal No. 18, PID No. 68-136-18 of 5th D Cross,
Muneshwara Exlension, Bangalore, measuring East 1o West : 15 feet & North to
Scuth ; 14 feet, Totally measuring 210 Sq. Feet and bounded by : East by ; Vacant
Place, West by: Passage, North by : Road, South by : Vacant Place.

2. Mame and Address of the Borrower /| Co-Borrower /| Mortgagor |
Guarantor : (1) W's. Vennela Infra, Prop : Ms. Vennela, Dio Mr. K.Dhavid, No.g,
Morth Street, A Cross, Neelasandra, Bangalore-S60047 .

[Details of the credit facilitylies availed by the Borrower]

(1) Name and Address of the Borrower/Co-Borrower/Mortgagor/Guarantor:
{1) Mr. Krishmaiah Shetty S/o Late Venkata Shetly (2) Mrs. Latha Wo Krishnaiahsetty
(3} Mr. Rakesh B K 5/o0 Krishnaiah Shetty (4) Mr. Venkatesh B K Sio Krishnaiah Shetty all
are residing at No.28, Ramanjaneya Nagar, Brindavana Road, Chikkallasandra,
Bengalunu-560061.
Total amount mentioned in the natice : Rs. 25,23,152/ (Rupees Twenty Five Lakhs Twanty
Three Thousand Cme Hundrad Fifty Twio Only) as on 1T 05023 and interest theraon.
Demand Notice Dated : 25.10.2023 Possession MNotice Date: 28.12.2023
Description of the Immavable Property: All that piece and parcel of the praperty bearing
Municipal Mo 1322113392728, of Chikkalazandra, Uttarahalli Sub-Division of BEMP, formed
in =y, No.4 & 5, Uttarshalli Village, Lttarahalli Hobli, Bengaluru South Taluk, formed by Sei
Anjaneya House Building Co-Operative Society Lid., Snnagar Extension, Bengalury-
260050. Measuring East to West &0 feat, Narth to South 25 faat, totally measuring 166.66
5. mirs. and bounded as follows: East: Road, West - Private Building, North : Site No 27,
South : Site No.29

This step is being taken for substituted service af nolice. The above Bormowers andior Co-Borrowers Guaranbors ) are advised to
make the payments of sutstanding along with fulwre interest within 60 days from the date of publication of this notice faling wiich
(withoul prejudice o amy otver ight remedy available with Bajaj Finance Limited) further sleps for taking possession of lhe
Secured Assets' mortgaged property will be initiated as per the provisions of Sec, 13(4) of the Securitization and Reconstructon of
Financial Assets and Enforcement of Security InterestAct 2002, The parties named above are also advised not te allenate, create
third party interest in the above menticned properties. Onwhich Bajaj Finance Limited has the charge,

Place: Bangalore Date: 03 Jan 2024 Sdi- Authorized Officer, Bajaj Finance Limited

Limit | Rateof | Running
;ﬁg Sanctioned| Interest | Leger Ofs IEEF;‘

{Rs). applied {Rs.) -
(DDGEM) Rs R URI 34 %4400 Remaining Expensas-
12702401 na| 11:79% 3534.00 Remaining Dummy Interest
0000010 35,000,000 34,75,877.37 136 697,00

Total Liability Amount: Rs.36,47,872.37 (Rupees Thirty Six Lakhs Forty
Seven Thousand Eight Hundred Seventy Two and Thirty Seven Paise Only)
together with interest from 26.12.2023.

NPA Date : 18.08.2023 Demand Notice Dated : 26.12.2023
Mortgage of immovable property described herein below: All that Piece and
parcel of property bearing vacant Site No. 24, Property No. 24, Form 9 and 11,
Sl.Mo. 119, situated at Singena Agrahara Village, Sarjapura Hobli, Anekal Taluk,
Bangalore District, comeas under Muthanaliur Village Panchayath Limits, measuring
Easito West: 40 feet & North fo South : 30 feet, totally measuring 1200 Sguare Feet
and bounded by : East by : Site No. 13, West by - Road, Morth by : Site Na. 23, South
by ; Site Mo, 25,

{2) Name and Address of the Borrower/Co-Borrower/Mortgagor/Guarantor:
{1} Mr. Madhuranath T 5 /o Sathyanarayana B WV No.53i3, 4th Main, Mount Joy
Exiension, Hanumanthanagar, Bengaiuru-560019.
Total amount mentioned inthe notice : Rs. 32,22, 482/- (Rupeas Thirty Two Lakhs Twenty
Twi Thousand Four Hundrad Eighty Two Only) as on 05M10/2023 and interast tharaon.
Demand Notice Dated : 05,10.2023 Possession Notice Date: 28.12,2023
Description of the Immovable Property: All thai piece and parcel of the property
bearing Old No. 16, Mow as per the Corporafion Tax Paid receipt and katha extract New
Muricipal Mo.18, situated at 3rd Cross, Ashoknagar BSK 15t Stage, Bangalore-560050.
Corporation Property 1D No.51-42-18 and Ward No.51, Southern Porbon of the Area
measuring East 1o West 20 feet and North to South 18 feet i.e 360 5q. f and bounded as
follows: East :Property of Smt. Rajamma, Wes! : Property of Smt. Revamma, Morth
Morthern Portion in the property No. 16, New No.18, purchased by Yeshwanth Kumar a
passage of 04 feetwidth connecting 3rd Cross, South: Property of Anusuyamma.
And passage measuring 4 feat widih 42 feet length i.e 168 sq. . on the western Side of
the property bearing Mo.16, MNew Mo 18, 3rd Cross, Ashoknagar, BSK 1st Staga,
Bangalore the total area is 528 sq. ft. (360+168) and constructed anea is 450 =q. ft. consist
Ground, First and Second Floor with RCC Roofed building and the said passage is
bounded as follows: East Portion of Propery Mo 16, New Mo 18 Purchased by
Yeshwanth Kumar, West: Property of Smi. Revamma, North: 3rd Cross Road, South:
Southern Potion of Property Mo, 16, Mew No. 18

@ Union Bank UNION BANK OF INDIA

(A Govt. of India Undertaking)

... 5C ROAD BRANCH (E-CB)
3= [E3

No.T11, Brigade Plaza, 5C Road, Near Anand Rao Circle, Bangalore-360008.
E-mail ; ubinl201440@wnicnbankofindia.bank

PDSSESEPD H MDTIEE (Rule B(1) (For Immovable Proporty )

Whereas, the undersignad being the Authorised Officer of Union Bank of India, 5 C Road Branch, under Securitisation
and Reconstruction of Financial Assets and Enforcement of Securty Interest Act, 2002 and in exercise of powers
conferred under section 13{2) read with rule 3 of the Secunty Interest (Enforcement) Rules, 2002 issued demand notices
dated calling upon the following Borrowers ! Guarantors | Morigagers o repay the amount mentioned in the natice with
further interest / cost elc,. within 60 days from the date of the said nolice. Details of demand notices such as date of issue
and loan outstanding amount are mentioned against each borrower under,

1. Name of the BorrowersiMortgagers/Co-Obligant! Guarantors : (1) Mr. Peddabairappa Sio Ramappa, MNo.Z8.
Maddalakhanev Village, Bagepalll Taluk, Chikkabatapur Districi, 561207, Guarantor; Mr. M P Munireddy Sio
Peddabairappa, No.29, Maddalakhanev Village, Bagepalli Taluk, Chikkabalapur Disfrict, 561207,

Demand notice dated : 18.08.2023 Possession Notice Date : 01.01.2024
Demand Notice Amount mentioned in the notice: Rs.1,77,18,726/- (Rupees One Crore Seventy Seven Lakhs Eighteen
Thousand Seven Hundred Twenty Six Only) plus Interest accrued since 01.12.2023.
Possession Notice Amount mentioned in the notice: Rs.1,71,91,276/- (Rupees One Crore Seventy One Lakhs Ninety
Qne Thousand Two Hundred Seventy Six Only) plus Interest thereon since 01.12.2023.
Description of Secured Assets : Owners: Mr. M P Munireddy : All that prece and parced of House property bearing Municipal
Assesment No.1858/31C, Measuring East To West: 30 feet and North to South: 36 feetin il measuring 1080 sq.ft near inner main
raad, Ward No.1, Bagepalli Town, Kasaba Hobli, Bagepalli Taluk, Chikkaballapura District and bounded on North by: Land in Sy
No.7, South by: 20 Feet Road, East by: property belonging to N .Lakshmidevamma, West by: Site bearing No 1855/38.

3, Name and Address of the Borrower /| Co-Borrower /| Mortgagor |
Guarantor : (1) MW's.Tharun Interiors, Prop; Mr. Jagjeevan Tharun, Sfo Mr,
Jagjeevan, Mo. 17, 1st Cross, Viveknagar Post, Bangalore-260047. (2) Mr.
Jagjeevan Tharun, 3/o Mr. Jagjeevan, D.No. 9-53, Kammapalle, Vet : Thenabanda,
Chittor District, Andhra Pradesh-517004,

[Details of the credit facilityfies availed by the Borrower]

Limit | Rateof | Running

g‘:ﬁ:; sanctioned| Interest | Loger Ofs tl:héI:P}.

{Rs]. applied {Rs.) ;
ma0: | RS | yesy | RS | URI20546.00 Dummy int 74,000.00
0000008 35,00,000- 34.87.511.18 Remaining Expenses- 3,186.00

(3) Name and Address of the Borrower/Co-Borrower/Mortgagor/Guarantor:
(1) Mr. Sreenivasa N (2) Mr. Dayananda N S both are residing at No.31, Old MNo.55,
2203, Gt Main, Sarakki, J P Nagar, 1st Phase, Bengaluru-560074.

Total amount mentioned in the notice : Rs. 29,15 600/- (Rupees Twenty Nine Lakhs
Fiftesen Thowsand Six Hundred Only) ason 17110/2023 and interest tharaan,

Demand Notice Dated : 21.10.2023 Possession Notice Date: 28.12.2023
Description of the Immovable Property: All that piece and parcel of the property
bearing No.31, (Old No.53/2}, Bth Main, Sarakki Village, J P Nagar, Bengalury, Ward
Mo.57, PID Mo 57-249-3, measuring East to West 44 feet and Morth to South 15 feet and
bounded as follows: East : Road, West: Private Property, North:  Properly Mo.d4d,
belonging to 3mt. B T Bhagya, South: Property No .55, belonging to Smt. 5 R Savitha.

2. Name of the Eurmwem'ﬁlmtgagerﬂﬂu—ﬂbliganmmm: (1) Mr. K Manjunatha S/o Keshavappa Muddalakane
Village, Yallampalli Post, Bagepalli Taluk, Chikkabalapur-561207, Karnataka.
Demand notice dated : 26.07.2023  Possession Notice Date : 01.01.2024

Demand Notice Amount mentioned in the notice: Rs.67,67,898/- (Rupees Sixty Seven Lakhs Sixty Saven Thousand
Eight Hundrad Ninety Eight Rupeaes Only) plus Interast accrued since 01.07.2023.

Possession Notice Amount mentioned in the notice: Rs.71,15.626/- [Rupees Saventy One Lakhs Fifteen Thousand
Six Hundred and Twenty Six Rupees only] plus Interast thereon since 01.12.2023.

Description of Secured Assets : (1) Owners : Mr K Manjunatha : All that piece and parcel of Residential Site at HL
Mo 150, siluated mear Sibaba School, Paragodu Granpanchayal, Bagepalli taluk, Chikkaballapura Dist total

measuring 1008 st (32 ft X31.5 i) and bounded on North by Read, South by Vacant Land, East by Lakshminarasappa
Property and West by Property of K Manjunatha.

Total Liability Amount: Rs.35,85,243.18 (Rupees Thirty Five Lakhs Eighty
Five Thousand Two Hundred Forty Three and Eighteen Paise Only) togather
with interest from 26,12.2023.

NPA Date : 22.10.2023 Demand Notice Dated : 26.12.2023
Mortgage of immovable property described herein below: All that Piece and
parcel of property bearing Vacant Site No. 26, Khatha No. 57, situated at Singena
Agrahara Village, Sarapura Hobli, Anekal Taluk, Bangalors Districl. comes under
Muthanallur Vilkage Panchayath Limits, measuring East to West 40 feet and North to
South 30 feetin all totally measuring 1200 Square Feet and bounded by : Eastby -
Site No, 11, West by : Road, North by : Site No. 25, South by : Site Mo. 27.

You are here by called upon to pay Union Bank of India, within a period of 60
days from the date of publication of this notice, the respective amount
mentionad here above, failing which Union Bank of India will take necessary
action under the provisions of the said Act, against the secured assets including
taking possession of the secured assets of the Borrowers and the Guarantors.
The powers available to Union Bank of India under the Act include (i) power (o
lake possassion of the secured assels of the Borrower [ Guaraniors | Marlgager
including the rights to transfer by way of l=ase, assignment or sale for realising
secured assets and any fransfer of secured assets by Union Bank of India shall
vest in the transferee rights in or in relation to, the secured asset transferred as if
the transfer has been made by you. In terms of the provisions of section 13{8) of
the said Act, you are hereby prohibited from transfemring, either by way of sale,
lease or otherwise (other than in the ordinary course of your business), any of the
securad assets as referred to in the Demand Nofice affiwed and also Hypothecated /
Mortgaged to the bank without prior written consent of the Bank, The notice is issuad
in terms of Saction [13)2 of the said Act.

(4) Name and Address of the Borrower/Co-BorrowerMortgagor/Guarantor:
(1) Mr. Umesh 3 Sio Late Sanjeevappa No.3, Sanjeevappa Lane, Avenue Road
Cross, Bengaluru-560002.

Total amount mentioned in the notice : Rs. 27,61,812)- (Rupees Twenty Seven
Lakhs Sty One Thousand Eight Hundred Twelbve Only) as on 17.10.2023 and
interest thereon,

Demand Notice Dated : 21.10.2023 Possession Notice Date: 28.12.2023
Description of the Immovable Property: All that plece and parcel of property
bearing New Municipal No.3, situated at Sanjeevappa Lame, Chickpete Ward
Nio.109, Bengaluny, bearing PID No.28-30-3, measuring East fo West 10.03 feet and
Naorth to South 25.00 feet, totally measuring 258.81 sq. fl. and bounded as follows:
East : House property belonging to Karyappa, West ; Property belonging to Sri 8
Sndhar, North : House Property belonging to Rangappa. South : Sanjeevappa Lane.

Date :02.01.2024 Sdl- Authorised Officer
Flace : Bengaluru Union Bank of India

(5} Mame and Address of the Borrower/Co-Borrower/Mortgagor/Guarantor:
(1) Mr. Vasudevan M Sio Thulasimani {2) Mrs. Anitha Wio Vasudevan M baoth are
residing at No. 6, 24th Cress Road, Cubbanpet, Bengaluru-260002.

Total amount mentioned in the notice : Rs. 25,73,627/- (Rupees Twenty Five Lakhs
Seventy Three Thousand Six Hundred Twenty Seven Only) as on 17110/2023 and
interest thereon

Demand Notice Dated ; 21.10.2023 Possession Notice Date: 26.12.2023
Description of the Immovable Property: All that piece and parcel of the 15t Floor
Portion which bears Municipal No.g, {PID No.28-41-8), 24th Cross, Cubbonpete,
Ward MNo.28, Chickpet Ward, Bangalore in the building bearing Qriginal No.g,
logether with 1/5th Undivided share, right, tile and interast in the land which
measures 92.5 sq. . &nd bounded as follows: East : Property of Srinivasa, Wiest :
Passage, North : Chowdappa Property, South : Remaining property in that No.

3. Name of the Borrowers/Mortgagers/Co-Obligant! Guarantors : (1) Mr. T N Shivananda S/o Narasimhappa, Mo 85
Yallampalli Yallampalli Post, Bagepalli Taluk, Chikkabalapur-561207, Kamataka. (2) Mr. Marasimhappa S/o Pullappa
(Guarantor), No 85 Yallampalli, Yallampalli Post, Bagepalli Taluk, Chikkabalapur-561207, Karnataka.

Demand notice dated : 18.08.2023 Possession Notice Date : 01.01.2024
Demand Notice Amount mentioned in the notice: Rs.1,22,84,606/- (Rupees One Crore Twenty Two Lakh Eighty Four
Thousand Six Hundred and Six Only) plus Interest accrued since 01.08.2023.
Possession Notice Amount mentioned in the notice: Rs.1,28,96,999.84 (Rupees One Crore Twenty Eight Lakhs
Minety Six Thousand Nine Hundred Ninety Nine and Eighty Four Paisa Only) plus Interest thereon since 01,12.2023.
Description of Secured Assets ; (1) Owners: Mr. Narasimhappa : All that piece and parcel of residential Site at HL No 150,
SY NO 408 situated near Sibaba School, Paragodu Granpanchayat, Bagepalli taluk, Chikkaballapura Dist total measuring
1008 s (32 ft X31.5 ft) and bounded on North by: Road, South by: Vacant Land, East by: Fakreddin Property, West by:
Property of K Manjunatha.

4, Name of the Borrowers/Mortgagers/Co-Obligant! Guarantors : (1) Mrs. Lakshmi V W/o Mr. Bayappa Reddy, Hasine
Parlaus Apartiment, #0001, 15t Cross, Maruthi Nagar, Vienkatappa Layout, Yethanka, Bangalore-64. (2) Mrs.Lakshmi V Wio
Mr. Bayappa Reddy, # 93, Yellodu Village, Gudibande Taluk, Chickballapur District, Karnataka-5612019.
(3) Mr.Bayappa Reddy Hasine Parlous Appartment, #001, 1st cross, Maruthi Nagar, Venkatappa Layout, Yelhanka,
Bangalore-64, (4) Mr. Bayappa Reddy, #93, Yellodu Village, Gudibande Taluk, Chickballapur District, Kamataka-5612019.
Demand notice dated : 18.08.2023 Possession Notice Date : 01.01.2024
Demand Motice Amount mentioned in the notice: Rs.5,65,65,367/- (Rupees Five Crore Sixty Five Lakhs Sidy Five
Thousand Three Hundred Sixty Seven Only) plus Interest accrued since 01.08.2023.
Possession Notice Amount mentioned in the notice: Rs.5,84,88,295/- (Rupees Five Crore Eighty-Four Lakhs Eighty-
Eight Thousand and Two Hundred Ninety-Five anly) plus Interest thereon since 01.12.2023,
Description of Secured Assets : Owners: Mr. V Lakshmi : All that piece and parcel of Land Bearing where pouliry
sheds got constructed at Sy.Mo/Door No.56/1(4.38 Acres)situated at Yellodu Village, Kasaba Hobli, Gudibande Taluk,
chikkbalapur district and Bounded on the East by: property of Sumana, West by: property opf Ashwatha reddy, North by:
Forest, South by: Property of Narayana Reddy:.
{2) Owners: Mr. Bayappa Reddy : All that pieca and parcel of properly residential Site bearing Mo 857572, Doddasanne
Village, Devanahalli Taluk, Bangalore Rural District. Within the limits of Anneswara Village panchayat measuring fofal
measuring 1800 sft (45 ft X 40 ft) and bounded on MNorth by property of Munivappa, South by site property of Giridharlal
Prabhavathi, East by Road and West by Nanjamma's Site.

Date : 28122023 Sdi- Authorised Officer

Place : Bangalore Suvarna Co-Op Bank Ltd.,

2 e
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The above borrowers / Mortgagers having failed to repay the amount, notice is hereby given to the Borrowers | Guarantors |
Mortgagers and the public in general that the under signed has laken symbalic possessian of the propertias describad herein
above in exercise of powers conferred on himfher under section 1:3(4) of the said act read with the rube 8 of the said Rules on
above dates, The Borrower's attention is invited to provisions of Sub-Section (8) of Section 13 of the Act, in respect of fime
available, toredeem the secured assets.

The Borrowers / Guarantors / Mortgagers and the public in general are hereby cautioned not to deal with the properties and
any dealings with the properties will be subject to the charge of Union Bank of India, 5 C Road Branch for the amount
mentioned against their names with further interest accneed thereon cost,

Date :01.01.2024 Sdi- Authorised Officer
Place : Bangalore Union Bank of India
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I, AMITH BHANDIWAD, S/o.
ASHOKA RAO and Residing at Flat
No.L1-32, K B Eco City Apts, Glass
Factory Layout, Ananth Nagar
Phase 2, Kammasandra, Electronic
City, Bangalore 560100 Karnataka,
India, have changed my name to
AMITH ASHOKA RAO BHANDIWAD
vide affidavit dated: 01.12.2023
before B V Nagabhushana,
Bengaluru.

I, RAJAMMA (New Name), wife of
Venkatesh, R/at No.262, Harokyathana
halli, Dasanapura Hobli, Makali Post,
Bengaluru North, Bengaluru-562123,
presently camped at Bengaluru City, have
changed my name from RADHA (Old Name)
to RAJAMMA (New Name), and also | have
changed my Date of Birth from 05/06/1984
and 01/01/1990 to 10/04/1984 (New Date
of Birth), for all my future correspondence
my name shall be recorded as RAJAMMA
(New Name) and my Date of Birth shall be
recorded as 10/04/1984 (New Date of Birth),
vide affidavit dated : 29/12/2023 before
Notary N.Narayana Swamy, Bengaluru.

7908 038.01.2024
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CHANGE OF NAME CHANGE OF NAME

I, JOICE MARY DEIVANAY-
AGAM W/o Nandakumar Athi,
R/at No.71, 6th Cross,
Pavamana Nagar J.P. Nagar,
8th Phase, Bangalore- 560076,
have changed my name to
JAYANTHI NANDAKUMAR
vide affidavit dated:
30/12/2023 before Notary
V.Rajashekhara Bangalore.

I,SRINIVASU S/o
Ramachandrappa R/at
No.220 Banavara Purwabhag 4
hanumanthanagar Arasikere
Hasana- 573112, have changed
my name to BANAVARA
RAMACHANDRAPPA
SRINIVASA vide affidavit
dated: 30/12/2023 Before
Notary A.R.Muneer Ahmed
Bangalore.

I, CHAMPALAL, S/o. Nainmalji,
residing at No.52, 2nd Floor,
Saurashtra Pet, Chickpet, Bengaluru
560053, have changed my name to
NATHMAL JAIN, vide Affidavit
Dated: 02.01.2024 sworn before
Notary S.I.BALAGURU, Bengaluru.

I, ABHAYA DESAI, S/o. Madan
and Residing at No.32, Krishna
Nagar, Darbar Galli, Vijayapura,
586109, Now Camp at Bangalore
have changed my name to
ABHAYA MADAN DESAI vide
affidavit dated: 22.12.2023 before
BV Nagabhushana, Bengaluru.

I, DAKSHINA MURTHY
CHANNARAYAN, S/o. Channarayan
and Residing at No.44, Raghuram
Reddy Layout, 4th Cross, AECS
Layout, Kudlu, Bengaluru 560068
Karnataka, India, have changed my
name to DAKSHINA MURTHY vide
affidavit dated: 05.12.2023 before
BV Nagabhushana, Bengaluru.

I, CHRISTINA SWAMIDHAS
NADAR, W/o. IVAN JOSEPH and
Residing at No.5/106, Divine Grace,
1st Floor, Church Street Road,
Lingarajapuram, Bangalore 560084
Karnataka, India, have changed my
name to CHRISTINA IVAN vide
affidavit dated: 14.12.2023 before
B V Nagabhushana, Bengaluru.

1, MOHAMED IDREES, aged 43yrs,
S/o. Syed Mohammed Ismail,
Residing at# 16, 1st Floor, 1st Cross,
Shivaji Road, Shivajinagar,
Bengaluru-560051, have changed
my name to S.M.IDREES vide
Affidavit Dated: 15.12.2023 before

Notary MEER HASSAN, Bengaluru.

1, CHANDRA KUMARI, W/o. Uttam
Chand, residing at No.11, Shanthi
Nivas, 2nd Floor, Middle School
Road, V V Puram, Bengaluru
560004, have changed my name to
CHANDRA H JAIN, vide Affidavit
Dated: 02.01.2024 sworn before
Notary S.I.BALAGURU, Bengaluru.

1, BABULAL, S/o0. Rooparam Ganchi,
Residing at #32, 5th Cross,
Sampangiramanagar, Bengaluru
560027, have changed my name to
BABULAL GANCHI, vide Affidavit
Dated: 02.01.2024 sworn before
Notary S.I.BALAGURU, Bengaluru.

1, BHAVANI SINGH, S/o. Mohat
Singh, Residing at # 1411, Purohion
Ka Bas, Ummedabad, Jalore,
Rajasthan 343021, today camping
at Bengaluru, have changed my
name to BHAWAR SINGH, vide
Affidavit Dated: 02.01.2024 sworn
before Notary S.I.BALAGURU,
Bengaluru.

1, JAGADESH N, aged 54 years,
S/o. Narayana Reddy, Resident
of No. 25/1, Sarjapur Road,
Halanayakanahalli, Bengaluru-
560035, Shall
henceforth be known as N
JAGADISH, vide affidavit dated:
02.01.2024 before notary B.M.
CHANDRASHEKAR, Bengaluru.

Karnataka,

1, VIVEK .G., S/o. Govindraj .D.R.,
Residing at No. 20, J.J. Church 3rd
Cross, Ejipura, Viveknagar
Post, Bengaluru-560047, declare
that GOVINDRAJ .D.R. and
DUMPALAGADDA RAMAIAH, both
names are belong to one and the
same person my father’s only. Vide
affidavit dated: 23.12.2023 before
notary HARISHA .G., Bengaluru.

I, SHAKILA R, R/of Ramapattana
Sarkal, B Block, Gudibanda,
Gudibanda, Chikkaballapur,
Karnataka-561209, have changed
my name to R SHAKILA BANU, vide
affidavit dated: 02.01.2024 before
notary PRAKASHA .C., Bengaluru.

1, MOHAMMIED NISAR, S/o. Khadar
Modin, Residing at No. 4, Sarayi
Palya, Govt. School Road,
Thanisandra, Bengaluru-560077,
have changed my minor son’s name
from MOHAMMED ABDULLA to
MOHAMMED ABDULLAH, vide
affidavit dated: 01.01.2024 before
notary PRASAD SHETTY .K.B.,
Bengaluru.
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